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ROWORNAT OY)TE VT3, PV 0B B3, BRI a30€e3; 9T
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(ii) BEJ40 NI, MYIV03T ABRLHIN FOWORAT, RIAONS FOSRIS 03N
IR PLTS BBODT B2 30T, 93N ALDT DTS a0ee3, €930

(i) B IPIADDT 9P BT BN GRBRAW  ORHTE AONRD  LITe00
TIPOD OYTIE G0, €900 3 IRAODENE I 9T N3N BT
(STOIATIENIOVWN VA LI STA TN D BV TN A TO VWAV (o 1o HIIE OTS VO AYATARA L ABIIEN K- YA TN O W Th [
ATETTD),L9T209 2T O30e) T TRCDTONTY, SV 0 A I3, 3000 a3

- 0PRYT TELBRD, 9B TELBE 0NN, TOSRT) 2odoTeidN eddEAITT
OB RYNT® DeDFAWT, T3 0T TR WodT  AeefewoN  SVPTIERY,
BPODTTN ©OE TEBEW XS APRNTET F,3), IR HVWOR,T, e
BOBR,, GOT TSP 2WodT T, AOWORATOIZ 933 ITVT, O
Vs BOB/NPI), BRWIDITF, I3TROWINGEOZ, 9330 Tyd BDRE 038 20BN
T N0NTIT,3),.:

V303), BOT WOR IRARRTI, a0, FOTEATIR)TR,, 90T TOSRRD 239300
AV E DI, CITIEID ) eV LIy, AFeRRP RITIHTWOTI) BIGHE BITE,LD..

(2) (1) YOTWETTIT TN 5038 eVTBLLTOTS TWOTEITI,; QO RDTIWOT 90T
DYPTDA NI, OT DEIANE), AFEDRIT,T, aNI), AOTHRIT,T), 03I, TN B3
HRBLETIC WO, 208 Y3 A3, 3D 0T 230X IT,30,,.

(3) 61ed, 62 €T30 4443¢ WyFTLANF ), DI W FTRORT TR, (2)3¢ NVTVRTTLRT 0CTT
BOBIRRIITAD APETROT 3ROWIBRRPMET O3 a353,030, STITI, ALTOAT
DTVOTDOT DRII), DINLRPR AONNAIT DYRTTF, I A FDIIT, €3 0N,
T 3eE V) 903NN IT,T),.

%) AONNRVT DYPTTaY), IDCNTITIN NI, SNT DTN 9TV,
PLTRI) ALRT, 93T0TRI), TRE, 3TI00, IO ARTIOW) PVeIAWIBIITOT
3THTDD, BRTLRWIDIT).

ATOFD TNTFEIOCD, DFVIART, SONTRD, LT, TRR 275, BN 500, 208 w0, 2024



KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
FOURTH SESSION

THE KARNATAKA MUNICIPALITIES AND CERTAIN OTHER LAW
(AMENDMENT) BILL, 2024

(LA Bill No. 31 of 2024)

A Bill further to amend the Karnataka Municipalities Act, 1964 and the
Karnataka Municipal Corporations Act, 1976.

Whereas it is expedient further to amend the Karnataka Municipalities Act,
1964 (Karnataka Act 22 of 1964) and the Karnataka Municipal Corporations Act,
1976 (Karnataka Act 14 of 1977) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the seventy fifth year of
the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Municipalities and Certain other Law (Amendment) Act, 2024.

(2) It shall come into force at once.

2. Amendment of the Karnataka Act 22 of 1964.- In the Karnataka
Municipalities Act, 1964 (Karnataka Act 22 of 1964),-

(i) In section 105, in sub-section (3), the following shall be inserted at the end,
namely:-

“Notwithstanding anything contained in this sub-section the assessment
made under this sub-section for any return submitted under sub-section (1) for the
last six financial years, commencing from the financial year 2023-24, shall be
concluded within one year”.

(ii) In section 106,-

(@) in sub-section (1), for the words “vacant lands” the words “vacant
building sites” shall be substituted.

(b) after sub-section (1), the following shall be inserted, namely:-

“(1A) (i) Notwithstanding anything contained in this Act, prior
approval for the layout plan by the jurisdictional planning authority shall
be obtained by the Commissioner or Chief Officer of the Municipality or any
officer authorized by the Commissioner or Chief Officer to issue new PID or
khata for the building sites meant for the purposes of construction of
building.
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(ii)) In case, the municipal areas falling under the jurisdiction of
the local planning area notified under the Karnataka Town and Country
Planning Act, 1961 (Karnataka Act 11 of 1963), the sanctioned layout plan
shall be obtained from the jurisdictional planning authority under section
17 of the Karnataka Town and Country Planning Act, 1961 (Karnataka Act
11 of 1963) and no new PID or khata shall be issued without complying
with the provisions of section 17 and sub-section (2-E) of the section 17 of
the Karnataka Town and Country Planning Act, 1961(Karnataka Act 11 of
1963).

(iii)ln case the municipal area is not covered under the
jurisdiction of the local planning area or the planning authority
constituted under the Karnataka Town and Country Planning Act, 1961
(Karnataka Act 11 of 1963), the sanctioned layout plan shall be obtained
from the Director of Town and Country Planning or officer authorized by
him under sub-section (2) of section 4-K of the Karnataka Town and
Country Planning Act, 1961 (Karnataka Act 11 of 1963), and no new PID
or khata shall be issued by the officer concerned without complying with
the provisions of the Karnataka Town and Country Planning Act, 1961
(Karnataka Act 11 of 1963);

Provided that, if any officer of the Municipality fails to comply with
the said provisions of the Karnataka Town and Country Planning Act,
1961 (Karnataka Act 11 of 1963) and issues new PID or khata to an
unlawfully formed plot, the concerned officer shall be liable for such
penalty and punishment as may be prescribed.

(1B) (i) The Municipality may levy and collect the property tax from
every building, vacant land or both, including a building constructed in
violation of the provisions of building bye-laws or in an unauthorized
layout or in a revenue land or from a building occupied without issuance
of Occupancy or Completion certificate, only for the property created prior
to the date of inception of this provision, except for the building
constructed illegally in the Government land, land belonging to any local
body, any statutory body or an organization owned or controlled by the
Government. The property tax levied for such building or vacant site shall
be double the tax payable for the first year and only the property tax shall
be levied for the subsequent years, which shall be maintained in a
separate register. No new property shall be entered in the register after
the date of commencement of the Karnataka Municipalities and Certain
other Law (Amendment) Act, 2024:

Provided that, levy and collection of property tax under this sub-
section from such building or vacant land does not confer any right to
regularize violation made, or title, ownership or legal status to such
building or vacant land. The persons holding such building or vacant land
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shall always be liable for legal action for violation of law, in accordance
with the provisions of this Act or any other law for the time being in force.

(i) The Municipal Commissioner or the Chief Officer shall maintain a
record as specified in clause (i), which shall contain the details of the
lawful buildings or vacant lands and unlawful buildings or vacant lands,
which have been taxed under this section.”

(iii) Section 107 and the entries relating thereto shall be omitted.

(iv) In section 143, in sub-section (1), after the word “defaulter” the words
“within two months from the date of issuance of warrant” shall be
inserted.

(v) In section 154,-

(a) in sub-section (1), after the word “rent”, the words “or property
tax” shall be inserted.
(b) after sub-section (2), the following shall be inserted, namely:-

“(3) Any officer or employee of the municipality who fails to collect property
tax dues under assessment of property tax or any financial causes to the
municipality, shall be fined upto rupees fifty thousand in each case and
may also be punished with simple imprisonment for fifteen days”.

3. Amendment of the Karnataka Act 14 of 1977.- In the Karnataka
Municipal Corporation Act, 1976 (Karnataka Act 14 of 1977),-

(i) In section 112A, in sub-section (3), the following shall be inserted at the
end, namely:-

“Notwithstanding anything contained in this sub-section the assessment
made under this sub-section for any return submitted under sub-section (1) for the
last six financial years, starting from the financial year 2023-24, shall be concluded
within one year”.

(ii) In section 112B,-
(@) in sub-section (1), for the words “vacant lands” the words “vacant
buildings sites” shall be substituted.

(b) after sub-section (1), the following shall be inserted, namely,-

“(1A) (i) Notwithstanding anything contained in the Act, prior approval
for the layout plan by the jurisdictional planning authority under
section 17 of the Karnataka Town and Country Planning Act, 1961
(Karnataka Act 11 of 1963) shall be obtained by the Commissioner or
any officer authorized by the Commissioner to issue new PID or khata
for the building sites meant for the purposes of construction of
building.

(i) No new PID or khata shall be issued by the Commissioner or
any officer authorized by the Commissioner of Corporation, without
complying with the provisions under section 17 and sub-section (2-E)
of section 17 of the Karnataka Town and Country Planning Act,
1961 (Karnataka Act 11 of 1963):



4

Provided that, if the Commissioner or any officer authorized by
the Commissioner of the Corporation fails to comply with the said
provisions of the Karnataka Town and Country Planning Act, 1961
(Karnataka Act 11 of 1963) and section 505 of this Act, and issues
new PID or khata to an unlawfully formed plot, the concerned officer
shall be liable for such penalty and punishment as may be prescribed.

(1B) (i) The Corporation may levy and collect the property tax
from every building, vacant land or both, including a building
constructed in violation of the provisions of building bye-laws or in an
unauthorized layout or in a revenue land or from a building occupied
without issuance of Occupancy or Completion certificate, only for the
property created prior to the date of inception of this provision, except
for the building constructed illegally in the Government land, land
belonging to any local body, any statutory body or an organization,
owned or controlled by the Government. The property tax levied for
such building or vacant site shall be double the tax payable for the
first year and only the property tax shall be levied for the subsequent
years, which shall be maintained in a separate register. No new
property shall be entered in the register after the date of
commencement of the Karnataka Municipalities and Certain other Law
(Amendment) Act, 2024:

Provided that, levy and collection of property tax under this
sub-section from such building or vacant land does not confer any
right to regularize violation made, or title, ownership or legal status to
such building or vacant land. The persons holding such building or
vacant land shall always be liable for legal action for violation of law,
in accordance with the provisions of this Act or any other law for the
time being in force.

(ii) The Commissioner shall maintain a record as specified in
this section, which shall contain the details of the lawful buildings or
vacant lands and unlawful buildings or vacant lands, which have been
taxed under this section.”

(iii) Section 112C and the entries relating thereto shall be omitted.

4. Power to remove difficulties.- (1) If any difficulty arises in giving effect
to the provisions of this Act the Government may by order, published in the official
Gazette, as the occasion may require, do anything which appears to it to be
necessary to remove the difficulty.

(2) Every order made under this section shall, as soon as may be after it is so
made, be laid before the House of State Legislature.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Municipalities Act, 1964
(Karnataka Act 22 of 1964) and the Karnataka Municipal Corporations Act, 1976
(Karnataka Act 14 of 1977) to,-

(i) bring in all assets under the purview of the urban local authorities under
their network of financial resources;

(ii) extend the provisions of property tax to the premises and buildings in un-
authorised settlements, other than Government land, and to unauthorized
buildings in official settlements, as provided in the Bruhat Bengaluru Mahanagara
Palike Act, 2020 (Karnataka Act 53 of 2020);

(iii) provide for necessary provisions regarding e-Asthi software; and

(iv) provide for penalty to the officers in case of non-compliance of the

provisions of the said Acts.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause -2 Proviso to item (b) of sub-clause (ii) empowers the State
Government to make rules regarding penalty and
punishment to the officers for non-compliance of the
provisions of the Act.

Clause-3 Proviso to item (b) of sub-clause (ii) empowers the State
Government to make rules regarding penalty and
punishment to the officers for non-compliance of the
provisions of the Act.

The proposed delegation of legislative power is normal in character.

B. S. SURESHA
Minister for Urban Development and
Urban Planning

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

THE EXTRACT FROM THE KARNATAKA MUNICIPALITIES ACT, 1964
(KARNATAKA ACT 22 OF 1964)

XX XX XX

105. Assessment of property tax.- (1) Every owner or occupier who is
liable to pay property tax under this Act shall submit every year to the Municipal
Commissioner or the Chief Officer, as the case may be or the officer authorised by
the Municipal Commissioner or the Chief Officer in this behalf (hereinafter referred
to as authorised officer), a return in such form, within such period and in such

manner as may be prescribed:

Provided that, if the owner or occupier who is liable to pay tax files his
returns and also pays the property tax which is due within one month from the date
of commencement of the financial year he shall be allowed a rebate of five percent

on the tax payable by him.

Provided further that, for the financial year 2020-2021 if the owner or
occupier who is liable to pay tax files his returns and also pay tax which is due
within one month from the date of commencement of the Karnataka Municipalities
and Certain Other Law (Amendment) Act, 2021 he shall also be allowed a rebate of
five percent on the tax payable by him.

Provided also that, in case property tax is paid in full in the financial year
2020-21 before the commencement of the Karnataka Municipalities and Certain
Other Law (Amendment) Act, 2021, the rebate so allowed shall be adjusted in

payment of tax for the future years.

(2) Before any owner or occupier submits any return under sub-section (1)
he shall pay in advance full amount of the property tax payable by him on the basis
of such return and shall furnish along with the return satisfactory proof of payment
of such tax and the tax so payable shall for the purposes of this Act be deemed to
be the property tax due from such owner or occupier for the purpose of Chapter VII.
After the final assessment is made the amount of property tax so paid shall be

deemed to have been paid towards the property tax finally assessed.

(3) If the Municipal Commissioner or the Chief Officer, as the case may be or
the authorised officer is satisfied that any return submitted under sub-section (1) is
correct and complete, he shall assess the property tax in accordance with the

provisions of this Act and the rules made thereunder and shall send a copy of the



9

order of assessment to the owner or occupier concerned. Assessment under this
sub-section shall be concluded within one year from the date of submission of

return under sub-section (1).
XX XX XX

106. Preparation and publication of property tax register.- (1) A Property
tax register in respect of buildings or vacant lands or both in the municipal area
containing such particulars shall be prepared and revised in such manner as may

be prescribed.
XX XX XX

107. Levy of penalty on unlawful building.- (1) Whoever unlawfully

constructs or reconstructs any building or part of a building,-

(i) on his land without obtaining permission under this Act or in

contravention of any condition attached to such permission; or

(ii) on a site belonging to him which is formed without approval under the

relevant law relating town and country planning; or

(iii) on his land in breach of any provision of this Act or any rule or bye-law
made thereunder or any direction or requisition lawfully given or made under this

Act or such rules or bye-law;

shall be liable to pay every year a penalty, which shall be equal to twice the
property tax leviable on such building so long as it remains as unlawful
construction without prejudice to any proceedings which may be instituted against

him in respect of such unlawful construction:

Provided that such levy and collection of penalty shall not be construed as

regularisation of such unlawful construction or reconstruction.

(2) Penalty payable under sub-section (1) shall be determined and collected
by such authority and in such manner as may be prescribed. The penalty so

payable shall be deemed to be the tax due for the purpose of chapter VII.

(3) Any person aggrieved by the determination and collection of penalty
under subsection (2) may within thirty days from the date of receipt of the order

appeal to the prescribed authority whose decision thereon shall be final.

(4) The prescribed authority may after giving a reasonable opportunity of

being heard to the Appellant and Municipal Council pass such order as it deems fit.

XX XX XX
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143. Distress.— (1) If the person on whom a notice of demand has been
served under sub-section (3) of section 142, does not within thirty days from the

service of such notice of demand, either,—
(a) pay the sum demanded in the notice, or

(b) show cause to the satisfaction of the municipal council, or of such officer
as the municipal council by rule may appoint in this behalf, or of the Municipal

Commissioner or Chief Officer, if any, why he should not pay the same, or

(c) prefer an appeal in accordance with the provisions of section 150 against

the demand,

he shall be deemed to be in default, and thereupon such sum not exceeding
twenty per cent of the amount of the tax as may be determined by the Municipal
Commissioner or the Chief Officer, may be recovered from him by way of penalty, in
addition to the amount of tax as an arrear of tax; and the tax and penalty with all
costs of the recovery may be levied under a warrant caused to be issued by the
municipal council in the form set forth in Schedule XI or to the like effect, by
distress and sale of the movable property or attachment and sale of the immovable

property of the defaulter:

Provided that where any measures precautionary or otherwise have been
taken in respect of any such property for the recovery of any sum claimed by the
Government, any proceedings under this Chapter in respect of such property shall

abate.
XX XX XX

154. Recovery of rent on land.— (1) Where any sum is due on account of
rent from a person to the municipal council in respect of land vested in, or
entrusted to the management of, the municipal council, the municipal council may
apply to the Deputy Commissioner to recover any arrear of such rent as if it were an

arrear of land revenue.

(2) The Deputy Commissioner on being satisfied that the sum is due shall

proceed to recover it as an arrear of land revenue

XX XX XX
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ANNEXURE

THE EXTRACT FROM THE KARNATAKA MUNICIPAL CORPORATIONS ACT,
1976 (KARNATAKA ACT 14 OF 1977)

XX XX XX
112A. Assessment of property tax.- XX XX XX

(3) If the Commissioner or the authorised officer is satisfied that any return
submitted under sub-section (1) is correct and complete, he shall asses the
property tax in accordance with the provisions of this Act and the rules made
thereunder and shall send a copy of the order of assessment to the owner or
occupier concerned. Assessment under this subsection shall be concluded within
one year from the date of submission of return under subsection (1)

XX XX XX

112B. Preparation and publication of property tax register.- (1) A property
tax register in respect of buildings or lands or both in the city shall be maintained
in such form and in such manner as may be prescribed.

XX XX XX

112C. Levy of penalty on unlawful building.- (1) Whoever unlawfully
constructs or reconstructs any building or part of a building,-

(i) on his land without obtaining permission under this Act or in
contravention of any condition attached to such permission; or

(i) on a site belonging to him which is formed without approval under the
relevant law relating town and country planning ;or

(iii) on his land in breach of any provision of this Act or any rule or bye-law
made thereunder or any direction or requisition lawfully given or made under this
Act or such rules or byelaw;

shall be liable to pay every year a penalty, which shall be equal to twice the
property tax leviable on such building, so long as it remains as unlawful
construction without prejudice to any proceedings which may be instituted against
him in respect of such unlawful construction:

Provided that such levy and collection of penalty shall not be construed as
regularisation of such unlawful construction or reconstruction.

(2) Penalty payable under sub-section (1) shall be determined and collected by
such authority and in such manner as may be prescribed. The penalty so payable
shall deemed to be the property tax due.

(3) Notwithstanding anything contained in sections 61A, 62 or 444 any
person aggrieved by the determination of penalty under sub-section (2) may within
thirty days from the date of receipt of the order appeal to the prescribed authority
whose decision thereon shall be final.

(4) The prescribed authority may after giving a reasonable opportunity of
being heard to the Appellant and the corporation pass such order as it deems fit.

Govt. Press, Vikasa Soudha, Bengaluru, 20t July, 2024, P7, W.D.275, Copies 500



